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ACT No. VII OF 18921. .

[Tae MaDras Crry Crvin Covrt Acr, 1892.]2
[12th August 1892.]

An Act to establish an additional Civil Court
for the City of Madras.

WHEREAS it is expedient to establish an additional
Civil Court for the City of Madras; It is hereby
enacted as follows :—

1. (1) This Act may be called the Madras City Titte.

Civil Court Act, 1892.

a[x ® o L% *]

2. In this Act, unless there is something repug-p

nant in the subject or context,—

ofinitions.

(1) «City Court”’ means the Court established i

" under the next following section ;

(2) “City of Madras’~ means the area within
the local limits for the time being of the ordinary
original civil jurisdiction of the High Court:

(3) “High Court” means the High Court of
Judicature at Madras ; and

(4) “Small Cause Court” means the Court of
Small Causes of Madras.

1 For Statoment of Objects and Reasons, see Gazelte of India,
1891, Pt. V, P, 144; for Prel.minary Report of the Select
(‘ommittee, see Gazelte of India, 1592. Pt. V, p. 9; for Further
Report, sce ibid, p. 49 ; and for tl.o Final Roport, se: bid, p. 69;
for Procecdings in Council, see ibid. 1891, Pt. VI. p. 119; »nd
ibid, 1'.92, Pt. VI, pp- 6, 13, 20, 23, 37, 57 nnd 61.

2 See also the Madras City Civil Court and Presidency Small
Cause Courts (Amendment) Act, 1916 (Tamil Nadu Act V of 1918).

3 The word ‘‘and” sub-section (2) were repealed by the Repe-
aling and Amending Aot,1914 (Central Act XVII of 1914), #. 3 and
Soh. 1L, )
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Coastitution 8. The ![State Government] may, by notification

%2;’;.:_6“'5’ in the Official Gazette,establish a Court, to be called the
Madras City Civil Court, with jurisdiction to receive,
try and dispose of all suits and other proceedings of
a civil nature not exceeding two thousand five
hundred rupees in value and arising within the
City of Madras, except suits or proceedings which are
cognizable—

(a) by the High Court as a Court of Admiralty
or Vice-Admiralty or as a Colonial Court of Admiralty,
oras a Court having testamentary, intes'ate or
matrimonial jurisdiction, or

(b) by the Court for the relief of insolvent
debtors, or
(¢) by the Small Cause Court.
§.°JZ:' of ?[8-A. Subject to the exceptions specified in
Government to gection 3, the ![State Government] may, by notifioca-
suhance the  tion in the Official Gazette, invest the City Court
ke Oity Court. with jurisdiction to receive, try and dispose of all
. suits and other proceedings of a civil nature arising
within the City of Madras and of such value not
exoeeding 3[fifty thousand rupees] as may be specified
in the notification.]

Torme o Gity . ‘4 (1) The City Court shall consist of & Princi-
Court. pal Judge and sueh number of Additional or Assistant

Judges as the State Government may from time to
sime appoint,

1 The words ‘“Pruvincial Government'’ were substituted for the
words “Local Government® by the Adaptation Order of 1937 and
the word “Stato” was substituted for “Provincial” by the
Adaptation Order of 1950.

2 Section 3-A was inserted by section 2 of the Madras City
- Civil Court (Amendment) Act, 1934 (Madras Act I of 1933).

3 These words were substituted for the words “ten thousand
rupeess” by section 2 of the Madras City Civil Court (Amend-
ment) Act, 1956 (Tamil Nadu Act X of 1955), which was brought
into force on the lst July 1955-

4 This section was substituted for the original secti
veotion 8, thid. ion by

-
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(2) Subject to the provisions of section 15, cach
of the Judges may exercise all or any of the powers
conferred on the Court by this Act or any other law
for the time being in force,

(3) The Principal Judge may from time to time
make such arrangements as he may think fit for the
distribantion of the business of the Court among the
various Judges thereof.]

5. (1) Every person appointed a Judge of the City Judge of City
Court shall be, by virtue of his office, a Judge of she ggﬁ;?fbgml.
Smalt Cause Court with respect to cases coguizable Cause Court.

by that Court.

(2) Every such Judge shall be liable to perform
any duties of a Judge of the Small Cause Court which
the Chief Justice of the High Cou.t may require him
to perform,

6. ' ]

7. (1) There shall be appointed to the City Ministerial
Court as many clerks, bailiffs and othr Ministerial
Officers as the 3[State] Government may frym time
to time consider necessary.

(2) The clerks, bailiffs and other Ministerial
offizers so appointed shall exercise such powers and
discharge such dutics of a ministerial nature as ‘[ ]
the Psincipal Judge, may from time to time direct.]

. R . . R Questions
8. All questions which srise in suits or other arisingin suits,

proceedings under this Act in the City Court shall :’t"ﬁe‘lgd?z wAi:;
be dealt with and determincd according to the law ;;w,dﬁfg to
for the time being administered by the High Court law .administe.

in the exercise of its ordinary original civil jurisdic- §9 ¥ High
tion. )

1 This section was omitted by section 4 of the Madras City
Civil Court (Amendment) Act, 1965 (Tamil Nadu Act X of
1955). '

. 2 This section was substituted for the original section 7 by
the Adaptation Ordcr of 1937

3 This word was substituted for the word “Provinecial” by
the Adaptation Order of 1950

1 The words “tho Judge or, when the Court consists of more
than one Judge,” were omitted by soction 5 of the Madras City
civil Cour t (Amendment) Act, 1955 (Tamjl Nadu Act X of 1956).

1256-19—1Q
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9. ¥ ' ]
Process-fees. 10. Fees 2 chargeable for serving or executing
processes issued by the City Court, or served or
executed under its direction or control, shall be such
as the High Court may prescribe with the approval of
the 3[State Government] ¢ * * * ¥

.

Appointment of  11. The powers conferred by Chapter XXXVI of

Receivers. the Code of Civil Procedure® on High Courts and Gonbral
District Courts as to the appointment of Receivers, s00 "¢y
may be exercised by the City Court or any Judge of 1882.

thereof.

12. [Amendment of Central Act XV of 1882,
section 31]. Repealed by the Repealing Act, 1938
(Central Act I of 1938).

13. 1 ]

Allowance for 14. When, under section 13 of the Letters Patent

fees paid in  _ for the High Court, dated the twenty-eighth day of

City  Cout <& Decomber, 1865, or under section 25 of the Code of

to High Court. Civil Procedure,5 the High Court has removed for Contral
trial by itself any suit from the City Court, fees on Aq XTIV
the scale for the time being in force in the High Court of 1882,
as a Court of erdinary original civil jurisdiction shall
be payable in that Court in respect of the suit and

proceedings therein :

__ 1 Sections 9 and 18 were omitted. by section 86 of the Tamil
Nadu Court-fees and Suits Valuation Act, 1955 (Tamil Nadu Act
X1V of 1955), which came into force on the 19th May 1955,

# For fees prescribed for serving and executing processes issusd
by the Madras City Civil Court, see Fort &SI, George Gazetie
1892, Pt. I, p. 1553.

3 This expression was substituted for the expression “State-
Government of Madras” by the Tamil Nadu Adaptation of Laws
Order, 1970, which was deemed to have come into force on the
14th January 1969.

¢ The words “and the sanction of the Governor-General in
Council” were omitted by the Decentralization Act, 1914 (Central
Act IV of 1914), s. 2 and Bchedule.

19(') 839“ now she Code of Civil Pracedure, 1908 (Central Act V of
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Provided that, in the levy of any such fees which,
acoording to the practice of the Court, are credited
to the Government, credit shall be given to the
plaintiff in the suit for any fee which in the City
Court he has already paid under the Court-fees Aot,
1870*, on the plaint. B

'[15. (1) An appeal shall lie to the High Court Appesls.

: from any decree or order appealable under the provi-
Central sions of the Code of Civil Procedure, 1908,
:“?‘;9‘; o I any” suit or proceeding where the amount
" or value of the subject-matter exceeds 2[ten
thousand rupees] or where the decree or order appealed
from was passed by the Principal Judge or an Addi-

tional Judge.

3{(2) An appeal shall lie to the Principal Judge
from any decree or order appealable under the provi-
Centra1 8ions of the Code of Civil Procedure, 1908 passed

Act V  in any suit or proceeding—
of 1908. .
(@) where the amount or value of the subject-

matter does not exceed five thousand rupees-—

(#) by a Judge other than the Principa.l
Judge before the 1st July 1955 ; or

(it) by an Assistant Judge on or after the
1st July 1955 ; or

(b) where such amount or value does not
exceed ten thousand rupees, by an Assistant Judge,
on or after the date of the commencement of the
Madras City Civil Court (Amendment) Act, 1971.]

1 This section was substituted for the originsl section by seo
tion 6 of the Madras City Civil Court - (Amendment) Act, 1958
(Temil Nadu Act X of 1965).

2 These words were substituted fer the words “five thousand
rupees” by the Madras City Civil Court (Amendment) Act, 1971
(Tamil Nadu Act 18 of 1971).

3 This sub-section was substituted for the original sub-section
by ibid. ,

*Repesled in its application to the State of Tamil Nadu by
Tamil Nadu Act XIV of 1955. -

126-19—104
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(8) A second appeal shall lie to the High Court
from any decree passed by the Principal or an Addi-
tional Judge in the exercise of his appellate jurisdic-
tion on all or any of the grounds mentioned in section
100 of the Code of Civil Procedure, 1908.

(4) Subject in other respects to the provisions of
the *Indian Limitation Act, 1908 (Central Act IX of
1908), the period of limitation for an appeal from a
decree or order in any of the cases specified in sub-
geotions (1) and (3) shzall be ninety days and in any of
the cases specified in sub-section (2) shall be thirty
days.

(86) The Principal Judge may from time to time
transfer for disposal appecls preferred under sub-
section (2), to any Additional Judge and may at any.
time withdraw such transferred appeals and dispose
of them bimseif.]

16. Nothing in this Act contained shall affect the
original civil jurisdiction of the High Court :

Provided that—

(1) if any suit or other proceeding is instituted
in the High Court which, in the opinion of the Judge
who tries thc samo (whose opinion shall be final),
ought to have been instituted in the City Court, no
costs shall be allowed to a successful plrintiff and a
successful defendant shall be allowed the costs [at the
maximmum admissible under tho Madras High Court
Fees Rules for suits set down for final disposal];

(2) in any suit or other procceding pending at
any t'me in the High Court, anv Judge of such Cou t
may, at any stage thereof make an order transferring
the same to the City Court if in his opinion such suit

or proceeding is within the jurisdiction of that Court

and should be tried therein ;

1 These words wero substituted for the words “as between
attorney and olient”, by cetion 2 of the Madras City Civil Court
and Presidency Small Cause Courts (Amendment) Act, 1045
(Madras Act I of 1945). This was permanently re.onacted by
sectiqn2of, and bhg First Schedulo te, the Tamil Nadu Re-
igiggmg und Repealing (No. I) Act, 1948 (Tamil Nadu Act VII
963‘) See now the Limitation Act, 1963 (Central Act 36 of
1963.) - ‘

"
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(3) in any suit or other proceeding so transferred.
the Court-fees Act, 1870,* shall apply, credit being
given for any fees levied in the High Court.

17. The City Court shall use a seal of such form g..; 0 pe
and dimensions as may be for the time being prescri- used.
bed by the [State Government].

18. (1) The 2[***] Principal Judge, shall, at the moliqays and
commencement of each year, draw up a list of holidays vacations.
and vacations to be observed in the Court, and shail
submit the same for the approval of the I[State
Government].

(2) Such list, when it has received such approval,
shall be published in the Official Gazette, and the said
holidays and vacations shall be observed accordingly.

1 The words *Provincial Government” were substituted for
the words “Local Governmeni” by the Adaptation Order of 1937
and the word “Stite’” was substituted for “Provincial” by tho
Adaptation Order of 1450.

2 The words “Judge of the City Court, or, whon the Court
consints of more than one Judge, the” wero omilted by seetion 7
of the Madras City Civil Court (Amondment) Act, 1955 (Tamil
Nadu Act X of 1955).

* Repealed in its application to the State of Tamil Nadu by
gection 87 of the Tamil Nadu Court-fees and Suits Valuation
Act, 1955 (Tamil Nadu Act XIV of 1955).
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742 City Civil Court and Presidency [1916:T.N. Act V
' Small Cause Courts (Amendment)

ITAMIL NADU] ACT No. V OF 19162,

[Tae Mabras Crry Crvi COURT AND PRESIDENCY
Smarn Cavse Courrs (AMENDMENT) ACT,
1916.]

(Beceived the assent of the Governor on the 12th December
1916 and that of the Governor-General on the 30th
December 1916 ; the assent of the Governor-General
was first published in the Fort 8t. George Gazette
of the 23rd January 1917.,)

An Act to amend the Presidency Small Cause
Courts Act, 1882, and the Madras City.
Civil Court Act, 1892,

Whereas it is expedient to amend the Madras City Central
Civil Court Act, 1892, andas to the 3[State of Tamil fggg, °
Nadu], the Presidency Small Cause Courts Act, 1882, Gontral
in certain particulars and whereas the previous sanction Aet XV of
of the Governor-General required by section 1882 ’
79, sub-section (2), of the Government of India Act,
1915, has been obtained so to amend the said Acts ;

It is hereby enacted as follows :—

1. This Act may be called the Madras City Civil
Court and Presidency Small Cause Courts (Amendment)
Act, 19186,

1 These words were rubstituted for the word “Madras’ by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order,
1969, which ‘came into force on the 14th January 1969.

2 For Statementof Objects and Reasons, see Fort St. George
Gazette, dated the 30th May 1916, p. 929. For Proceedings in Coun-
cil, see ibid, dated the 12th September 1916, pp. 939-945, and
ibid, dated the 9th January 1917, p. 129,

® This expression was substituted for the expression *“Presidency
of Madras ” by the Tamil Nadu Adaptation of Laws Order,

1970, which was deemed to have come into force on the l4th
January 1969,
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Small Cause Courts (Amendment)

Central Act 2. Notwithstanding anything contained in the Institution in
XV of 1882,

Presidency Small Cause Courts Act, 1882, and the the Madrag
S‘i’x‘t;?l 1§;02t, Madras City Civil Court Act, 1892, all suits cognizable SE%&::; 2(:.1::
by the Court of Small Causes of Madras whereof the cognizable by
amount or value of the  subject-matter exceeds one g:g&ll\f%i"‘;':o
thousand rupees may at the election of the plaintiff Qourt.
be instituted in the Madras City Civil Court which shall
have jurisdiction to try and dispose of such suits
according to the provisionsof the Madras City Civil
Central | ot Court Act, 1892. |

Central Act 8, (1) Notwithstanding anything contained in the Removal of

XV 1882. Pregidency Small Cause Courts Act, 1882, and the f““",:h;nsnt&g‘atrﬁ

g;}"’;?l 1;;;? Madras City Civil Court Act,1892,where an application };lresidenoy

is made to the High Court of Judicature at Madras gmalz E:\:ﬁg
under section 39 (1) of the Presidency Small Cause ;oo

XV of 1882. Courts Act, 1882, in any suit referred to therein, the g,f‘ﬁf&’l‘:: oéi:;
High Court may either remove the suit to its own Civil Court.
file or transfer the same to the Madras City Civil

Court.

(2) Where a suit is ordered tobe transferred as
aforesaid to the Madras City Civil Court, the provisions
of sub-sections (2), (8) and (4) of section 39, and of

" Oentral Aot section 40 of the Presidency Small Cause Courts Act,
- XV of 1882. 1882, shall, mutatis mutandsis and subject to the pecu-

niary limits of the jurisdiotion of the Madras City
Civil Court, apply.




Short title,

Amendment
of section
22, Central
Act XV

of 1882.

922  Madras City“‘ Civil Court and (1943 : T.N. Act 1
Presidency Small Cause Courts
(Amendment)
HTAMIL NADU] ACT No. I OF 1945%,

(Toe Mapras City Civib COURT AND PRESIDENCY
SMALL CaUse COURTS (AMENDMENT) ACT, 1945.]

(Received the assent of the Governor on the \8th January
1945 5 first published in the Fort St. George
Gazetie on the 23rd January 1945.) '

An Act further to amend to Madras City Civil

Court Act, 1892, and the Presidency Small 1
Cause Courts Act. 1882, in its application to ;
the °[State of Tamil Nadu]. 1
WHEREAS it is expedient further to amend the Madras ﬁi‘:‘%‘l %

City Civil Court Act, 1892, and the Presidency Small of 1892,
Cause Courts Act, 1882, in its application to the *[State Central
of Tamil Nadu] for the purposes hereinafter appear- A¢i3s)
ing ; 4Tt is hereby enacted as follows :~-] ’

1. This Act may be called the Madras City Civil
Court and Presidency Small Cause Courts (Amend-
ment) Act, 1945.

’[2. ]

3. Tn section 22 of the Presidency Small Cause Central
Courts Act, 1832, for the words “as between attorney Act XV
and client,” the words “at the maximum admissible of 1882.
under the Madras High Court Fees Rules for suits
sct down for final disposal”” shall be substituted.

1 Thesc words were substituted for tne word “Madrag” by the -
Tami] Nadu Adaptation of Laws Order, 1969, as amended by the '
Tamil Nadu Adaptationof Laws (Second Amendment) Order, 1969. ;

* For Statement of Objects and Rcasons, seo Fort St George
Gazette, dated the 31st October 1944—Part [V-A, page 106,

3 This cxpression was substituted for the expression “Province
of Madras” by the Tamis Nadu Adaptation of Laws Order, 1970
which was deemed to have conte into force on the [4th January’
1969.

1 These words were substituted for the paragraph containing the
enacting formula and the paragraph preceding that paragraph by
section 5 of the Tamil Nadu Re-enacting and Repealing (No. 1) Act
1948 (Tamil Nadu Act VI of 1948). T

s This section was repealed by section 2 of, and the First Sc
to, the Tamil Nadu Repealing and Amending Act, 1952 (T: amilhlgglél:
Act XI of 1952), )

H
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(dmendment) :

Y TAMIL NADU] ACT No. X OF 19552,

[THB MADRAs CiTY CiviL COURT (AMBNDMENT) Aci*, "
IR - - 1955.] '
(Received the assent of the Governor on the 20th April1955 ; |
JSirst published in the Fort St. George Gazette on the
27th April 1955.) - |

An Alcg Sfurth'er to amend the Madras City Civil Court Act,

. WHERBAS it is expcdient furthér to amend the Madras

. City Civil Court Act, 1892 (Central Act VII of 1892), for
the purposes hereinafter appearing ; : o

Bg it enacted in this Sixth Year of the Republic of India

as follows- ;— . : ' |

1. (1) This Act may be called the Madras City Civil Short title -
Court (Amendment) Act, 1955. . : and com-, -

o A ' v mencement,

(2) 1t shall come into force on * such date as the
State Government may, by notification in the Fort
- St. George Gazette**, appoint. |

2-7. [The amendments made by scctions 2 to 7 have
been incorporated in Central Act VII of 1892.]

~ 8. (1) Allsuits pendinginthe High Court onthe date Transitory
- of the commencement of this Act and which -would be provision.
within the cognizance ot the Madras City Civil Court

*lunder the provisions of the said Act as amended by

this Act] shall stand transterred to the Madras City Civil

Court. ‘

. _1-These words were substituted for the word *“Madras®” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order,1969.

2 For Statement of Objects and Reasons, see Fort St. George Gazette,
- Part IV-A, Extraordinary; dated the 24th March 1955, page 85. ,

3 These words were substiuted for the words ““under the provisions -
- of this Act” by section 3 (a) of the Madras City Civil Court (Second
. Amendment) Act, 1955 (Tamil Nadu Act XXIX »o_f 1955), de‘e’med“
M * Came frjgo force on the 1st July 1955. ' :
" . #*_.Now the Tamil Nadu Government Gazetis..© -

U Ti2beaaoa
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| (Amendment) ud
1 llappeals against decrees or orders of any Judge
of tl[x(eZ)M?LdraI;pCity Cgivil Court other than the Principal
Judge pending inthe High Court onthe Ist July 1955 and
which would be within the cognizance cf the Principal
Judge under the provisions of the said Act as ameng;ecl by |
this Act shall stand transferred to the Principal Judge on
the date appointed by the High Court in this behalf.)

e M e

1 This sub-section was substituted for the original sub-section (2) by
section 3(b) of the Macras City Civil Court (Second Amendment)
Act, 1955 (Tamii Nadu Act XX1X of | 955), deemed to have come
into force on the 15¢ July 1955.
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| City Civil Court (Amendment)

TAMIL NADU ACT NO. 34 of 1980.*

THE TAMIL NADU CIVIL COURTS AND THE
MADRAS CITY CIVIL COURT (AMENDMENT)
ACT, 1980,

[Received the assent of the President on the 16th Oc tober
1980, first published in the Tamil Nadu Government
Gazette Extraordirary on the 23rd October 1980

" (Aippasi 7, Rowthiri—2011—Thiruvalluvar Aandu).)

An Act further t0 amend the Tamil Nadu  Civil Courts

Act, 1873 and the Madras City Civil Court A‘ct,
1892. , |

- BE it enacted by the Legislature of the State of Tamil
Nadu in the Thirty-first year of the Republic of Indla as

fcllows

Short title and 1. (1) This Act may be called the Tamil Nadu Civil
commence- Couits and the Madras City Civil Court (Amendment)

 ment. Act, 1980.

Ix

(2) It shall come into fcrce on such date as the
State Government may, by notification, appoint.

2. In the Tamil Nadu Clvﬂ Courts Act, 1873 (€entral
c‘;}%?flmen‘A?,f Act TIT of 1873),— ’

III of 1873 N
' (1) in section 12, in the second paragraph, for the

words ““five thousand rupees”,the words * fifteen thousand

rupees’’ shall be substituted;

) in_ section 13 for the second paragraph, the
following paragraph shall be substituted, namely:—

“Appeals from the decrees and orders of Sub-
ordinate Judges and District Munsifs shall, when such
appeals ate allowed by law, lie to the 'Dlstuct Court xf

passed-—

(i) before the date of the commencement of the

Tamil Nadu Civil Courts and the Madias City Civil Court
(Amendment) Act, 1980,except wher the amount or value
of'the subject matter of the suit exceeds rupees ten thousand

- in which case the appeal shall lie tc the High Court;and

*Ror Statement of Objects and Reasons, see Tamil iVadu Goverm=
ment Gazette Extraordinary, dated the 6th August 1980, Part IV

—Section 1, pages 251-252,
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(ii) on or after the date of the commencement
of the said Act except when the amount ¢r value of the
subject matter of the suit exceeds rupees thirty thousand
in which case the appeal shall lie to the High Court ;”.

3. In the Madies City Civil Court Act, 1892 (Centr~*
Act VII of 1892),—

(1) insection 3-A, for the words “fifty thcusand
rupees”, the words “one lakh of rupees” shall be substi-
tuted;

2) in section 15,—

(a) in sub-section (1), for the words “ten thousand
rupees”, the words “thirty thousand rupees’” shall be
su bstituted ;

(b after sub-section (2), the following sub-
scction shall bc inserted, namely:—

“@-A) An appeal shall lie to the Principal
Judge from any decree or order appealabi: under the
provisions of the Code of Civil Procedure, 1908 (Cential
Act V of 1908) passed in any suit or proceeding by a
judge other than the Principal Judge or en Additional
Judge on o1 after the date of the commencement of the
Tamil Nadu Civil Courts and the Madras City Civil
Court (Amendment) Act, 1980, where the amount or
value of the subject matter does not :xceed thirty
thousand rupees.” -

4. (1) All suits pending in the High Court on the
date of the commencement of this Act and which would
be within the cognizance of tbe Madras City Civil Court
under the provisions of the Madras City Civil Court
Act, 1892 (Central Act VII of 1892) as amended by
this Act shall stand transferred to the Madras City Civil
Court. -

) All suits and proceedings of which the amount
or value of the subject matter exceeds rupees five thousand
but does not exceed rupees fifteen thousand pending in
any Sub-Court, or District Court, as the case may be,
on the date of the commencement of this Act, shall stand
transferred to the Court of the District Munsif having
jurisdiction over the matter,

B P R

Amendmr-~t of
Central Act

VII of 1892.

Transitory
provision.
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. Presidency -Small Cause Courts ‘ |
ASR \Amendment) Repeal

TAMIL NADU ACT NC. 30 OF 1982.*

THE MADRAS CITY CLVIL COURT AND PRESJ-
DENCY SMALL CAUSE COURTS (AMEND-
MENT) REPEAL ACT, 1982. |

Received the assent of the President on the 31st May 1982,
first publishedin the Tamil Nadu Government Gazette |
Extraordinary, on the Sth June 1982 (Vaikasi 22,
Thunthubi, Thiruvallur Aandu-2013.) : i

An Act to repeal the Madras City Civil Court andPresidehéy ;
| Swmall Cause Courts (Amendment) Act, 1916, =

BE zit enacted bythe Legislature of the State of Tamil
lealdu in the Thirty-third Year of the Republic of India as
ollows ;— _

hors il 1. (1) This Act may be called the Madras City Civil
‘S,om;g;c‘;f‘nd Qourt and Presidency Small Cause Courts (Amendment)
_ment. Repeal Act, 1982, '

(2) It skall come into force on such date as the State -
Government may, by notification, appoint. :

ReDeal of 2, (1) The Madres City Civil Court and Presidency
Tamil Nagu  Small Cause Courts (Amendment) Act, 1916 (Tamil Nadu
Act Vof 1916, Act V of 1916), is hereby repealed.

LA (2) Notwithstanding such repeal, all suits instituted

‘ in the Madras City Civil Court under sectior. 2 of the said
Act or transferred to the said Court under section 3 of the
said Act and which are pending before the szid Court cn
the date of the commencement of this Act shall be disposed
of by’dthe said City Qivil Court as if this Act had not bcen
passed.

————
*  For Statement of Objects and Reasons, see Tamil Nadu Govern-

ment Gazette Extraordinary, dated the 4th March 1982, Part IV-
Section 1, page 118. :
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Tte fcllowing Act of the Tamil Nadu Legislative Assembly 1eceived the assent
of the President on the 27th Septemder 1995 and is her *by publishec, for general

information :—
ACT No. 28 OF 1[995.

An Act further to amend the Tamil Nadu Civil Courts Acr, 18713 and the-
Madras City Civil Court Act, 1892, v

B it cnacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-sixth
Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Civil Courts and the Madras City Short title‘

Civil Court (Amendment) Act, 1995. and
| commenc s
_(2) It shall come into force on such date as the State Government may, by  ment.

notification, appoint.

4 Act 2, Tn the Tamil Nadu Civil Courts Act, 1873,— ‘Amendment ot
W of 1873, Central Ace
111 of 1873,

(1) in section 12, in the second paragraph, for the words “‘fifteen thousand
rupees”, the words ‘thirty thousand rupees” shall be substituted ;

(2) in section 13, for the second paragraph, the following paragraph  shall
be substituted, namely :—

«“Appeals from the decrees and orders of Subcrdinate Judges and District
Munsifs shall, when such appeals are allowed by Jaw, lie to the District Court,
if passed—

p) IV-2 Ex (482)—1 ( 103 )
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(i) before the date of the commencement of the Tamil Nadu Civil Courts
and the Madras City Civil Court (Amendment) Act, 1995 except when the amount
or value of the subject-matter of the suit exceeds rupees thirty thousand in  which-

case the appeal shall lie to the High Court; and

(ii) on or after the date of the commencement  of the said Amendment
Act except when the amount or value of the subject —matter of the sunit exceeds
rupses one lakh in  which case the appeal shall lie to the High Court.”.

(3) In soction 28, -

() for the words “two thousand rupees”, the words “twenty thousand
rupees’  shall be  substituted ;

(i) for the words ‘“five hundred rupces , the words <‘five thousand
rurecs™ shall be substituted. :

3, In the Madras City Civil Court Act, 1892,—

(1) in soction 3-A, for the words ‘‘one lakh of rupees”, the words “ten lakhs
of rupces” shall be substituted ;

(2) in section 15,—

1) in sub-section (1), for the words “thirty thousand rupces”, the words
“one lakh of rupees” shall be substituted ;

;:71‘i) for sub-section (2-A), the following sub-section shall be substituted,
namely -~

. *(2-A) An appeal shall lie to the Principal Judge from any decree or
order @zppealable under the provisicns of the Ccde of Civil Procedure, 1908
( Central Act V ot 1908), passed in any suit or proceed’ng by a Judge other than
the Principal Judge or an Additional Judge,—

(a) before the date of the commencement of the Tamil Nadu Civil
Courts and the Madras City Civil Court (Amendment) Act, 1995, where the
amdount or value of the subject-matter does not exceed thirty thousand rupees ;
an . ,

() on or after the date of the commencement of the said Amecndment
Afct, where the amount or value of the subject-matter does not exceed one lakh
of rupees.”.

4. (1) All suits pending in the High Court on the date of the commencement
of this Act and which would be within the  cognizance of the Madras City Civil
Court under the provisions of the Madras City Civil Court Act, 1892 (Central
Act VII of 1892) as amended by this Act shall stand transferred to the Madras
City Civil Court,

(2) All suits and proceedings of which the amount or value of the subject-
matter exceeds rupees fifteen thousand but does not exceed rupees thirty thousand
and pending in aay Sub-Court or District Court, asthe case may be, on the date
of_thc_a commencement of this Act, shall stand transferred to the Court of the
District Munsif having jurisdiction over the matter.

(By order of the Governor)

M. MUNIRAMAN,
Secretary to Governmen.,
Taw Department.

{
1

PHINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, MADRAS. .
. ON BEHALY OF THE GOVERNMENTOF TAMIL NADU, ’
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_Tamil Nadu Acts and Ordinances,
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The following Act of the Tamil Nadu Legislative Assembly received the assent '
of the President on the 23rd April 1997 and is hereby published for general infor— _.
mation:— :

ACT No. 21 OF 1997..
An Act further to amend the Chennai City Civil Court Act, 1892,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
eighth Year of Republic of India as follows :—

1. (1) This Act may be called the Chennai City Civil Court (Amendment) Act, Skort title and
7. , ~ commencement.

(2) It shall be deemed to have-come into force on the 1st day of December

1995.
4 ‘. ptral Act? 2. In the Chennai City Civil Court Act, 1892 (hereinafter referred to as the Amendment of
ST of 1892, Principal Act), in section 15, ion 15,

(1) in subesection (1), for the words “one lakh cf rupees”, the words “three
lakhs of rupees” shall be substituted:

(2) for sub-section (2-A), the following sub-sections shall be substituted,
namely :—

“(2-A) An appeal shall lie to the Principal Judge from any decree or order
appealable under the provisions of the Code of Civil Procedure, 1908 (Cen'ral Act
V of 1908), passed in any suit or proceeding by a2 Judge other than the Principal
Judge or an Additional Judge,—

(@) before the 1st day of December 1995, Where the amount or valse of
the subject matter does not exceed one lakh of rupees;

| (A Group) IV-2 Bx. (236)—1 - 1691 -
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(&) on or after the 1st day of December 1995, where the amount or value
of the subject matter does not exceed three lakhs of rupees; and

(¢) on or after the 1st day of December 1995, exéept when the amount or
value of the subject matter of the suit exceeds rupees three lakhs in which case appeal
shall lie to the High Court. _ " ]

(2-B) Al appeals perding in the High Court on the date of publication of
the Chennai City Civil Court (Amendment) Act, 1997 in the Tamil Nadu Govern-
ment Gazette of which the amount or value or the subject matter of such appeals
exceeds one lakh of rupees but does not exceed three lakhs of rupees and which
would be within the cognizance of the Chennai City Civil Court under the provisions
?_‘:f the é)rirlxcipal Act, as amended by this Act, shall stand transferred to the Chennai
City Civil Court.”.

{8y order of the Governor)

~ . A.K. RAJAN,
Secretary to Government, Law Department.

R - PSR
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‘Tamil. Nadu Acts and Ordinances.
The following Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 29th December 2003 and is hereby pubnshed for general
nnforma'uon — .
ACT No. 1 OF 2004.
1
I
f An Act further to amend the Tamil Nadu Civil Courts Act, 1873 and the Chennai City
‘ Civil Court Act,-1892.
Be- it -enacted by the Legislative Assembly of the State of Tamil Nadu in the
Flfty f0urth Year of the Republic of India-as follows:—
(1)Th|s Act may be called the Tamil Nadu Civil Courts and the Chennai City  Short title and
Civil Court {Amendment) Act, 2003. commence-
: ment.
(2) 1t shall come into force at once.
Centraf Act 1] 2. In the Tamil Nadu Civil Courts Act, 1873,— Amendment of
of 1873. Central Act
| ot 1873

DTE - AV-2 (Ex 7)

(1) in section 12—

(a) for the first paragraph, the following paragraph shall be substituted,
namely:—

“The jurisdiction of & District Judge extends, subject to . the rules
contained in the Code of Civil Procedure. to all original suits and proceedings of a
civil nature, of which the amount or value of the subject matter exceeds five lakh
rupees. The jurisdiction of a Subordinate Judge extends, subject to the rules
contained in the Code of Civil Procedure. to all like original suits and proceedings.
of which the amount or value of the subject matter exceeds one lakh rupees but does
not exceed five lakh rupees.”,

(b)in the second paragraph, for the expression “"thirty thousand rupees”
the expression “one lakh rupees’. shall be substiluted:

[1]

T . TIM W B L oaao.a - N EYTYT I B

ok~ s W B A aw- B



TAMIL NADU GOVL RNMENT GAZETTE EX TRAORDINARY

~

Amendment
of Central
Act VI of
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“13-A. Appeals from decrees of Subordinate Courts.--Appeals from the
decrees and orders of Subordinate Judges, if passed on or after the date of the
commencement of the Tamil Nadu Civil Courls and the Chennai City Civil Court
(Amendment) Act. 2003, shall, when such appeals are allowed by law, lie to the
District Court. ’

Appeals from decrecs of District Munsif.—Appeals from the decrees and
orders of District Munsifs', if passed on or after the date of the commencement of
the Tamil Nadu Civil Courts and the Chennai City Civil Court (Amendment) Act, 2003,
shall, when such appeals are allowed by law, lie to the Subordinate Court.”

3. In the Chennai City Civil Court Act, 1892,

(1)in section 4, for sub-section (2), the following sub-section shall- be
substituted, namely:-- '

*(2) The jurisdiction of an Assistant Judge extends to all suits and
proceedings of a civil nature not otherwise exempted from his cognizance, of which
the amount or value of the subject matter does not exceed five lakh rupees. The
jurisdiction ot t~e Principal Judge and Additional Judge extends to all like suits and
proceedings. of whicn the amount or value of the subject matter exceeds five lakh
rupees vut does not exceed ten lakh rupees.”;

(2) in section 15 -

(a) in sub-section (1), the expression “where the amount or value of the
subject matter exceeds three lakh of rupees or” shall be omitted;

(b) after sub-section (2-B). the following sub-section shall be inserted,
namely:.—

“(2-C) An appeal shall lie to the Principal Judge from any decree or
order, appealable under the provisions of the Code of Civil Procedure, 1908
(Central Act V of 1908), if passed in any suit or proceeding by an Assistant Judge
on or after the date of the commencement of the Tamil Nadu Civil Courts and
Chennai City Civil Court {Amendment) Act, 2003."

4. (1) Ali suits pending in a Subordinate Court or District Court on the date of
the commencement of this Act and which would be within the cognizance of the
District Munsifs’ Court. Subordinate Court or District Cou.t, under tha provisions of
the Tamil Nadu Civil Courts Act, 1873 (Central Act il of 1873), as amended by this
Act, shall stand transferred to the Ccurt having jurisdiction over the subject matter.

(2) All suits pending before an Assistant Judge, an Additional Judge or a
Principal Judge or in the High Court on the date of the commencement of this Act,
and which would be within the cognizance of the Chennai C.y Civil Court under the
provisions -of the Chennai City Civil Court Act. 1892 (Central Act Vil of 1892). a
amended by this Act. shal! stand transferred to the Assistant Judge, Additional Judge
or the Principal Judge, haviny jurisdiction over the subject matter. .

(By order of .the Governor)

A. KRISHNANKUTTY NAIR,
Secretary: to. Government,
' Law: Department.

(2) after section 13, the following section shall he inserted. namely:— F

Central Act Vii;
of 1892.

PRINTED AND PUBLISHED BY THE l)!RE(.,TOR OF STATIONERY AND PRIN[ING CHENNAI
ON BEHALF QF THE GOVERNMENT OF TAMIL NADU
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Amendment of
Central Act
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the Governor
on the 25th May 2010 and is hereby published for general information:—

ACT No. 19 OF 2010.

An Act further to amend the Tamil Nadu Civil Courts Act, 1873
and the Chennai City Civil Court Act, 1892.

BEe it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-first Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Civil Courts and the Chennai City
Civil Court (Amendment) Act, 2010.

(2) It shall come into force at once.

2. In section 12 of the Tamil Nadu Civil Courts Act, 1873, in the first paragraph, for
the expression “five lakh rupees”, occurring in two places, the expression “ten lakh rupees”
shall be substituted.

3. In the Chennai City Civil Courts Act, 1892,—
(1) in section 4, in sub-section (2),—

(a) for the expression “five lakh rupees” occurring in two places, the expression
“ten lakh rupees” shall be substituted,;

(b) for the expression “ten lakh rupees”, the expression
“twenty-five lakh rupees” shall be substituted;

(2) in section 15, the existing sub-section (2-C) shall be renumbered as sub-section
(2-D), and before sub-section (2-D) as so renumbered, the following sub-section shall be
inserted, namely:—

“(2-C) All appeals pending in the High Court of which the amount or value of the
subject matter of such appeals exceeds three lakh of rupees but does not exceed five lakh
of rupees shall stand transferred to the Chennai City Civil Court.”.

4. (1) All suits pending in a District Court on the date of the commencement of this
Act and which would be within the cognizance of the Subordinate Court under the provisions
of the Tamil Nadu Civil Courts Act, 1873 (Central Act Il of 1873), as amended by this Act,
shall stand transferred to the Subordinate Court having jurisdiction over the subject matter.

(2) All suits pending before an Additional Judge or a Principal Judge or in the High
Court on the date of the commencement of this Act and which would be within the cognizance
of the Chennai City Civil Court under the provisions of the Chennai City Civil Court Act,
1892 (Central Act VII of 1892), as amended by this Act, shall stand transferred to the Assistant
Judge, Additional Judge or the Principal Judge, having jurisdiction over the subject matter.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Central Act
Il of 1873.

Central Act
VIl of 1892.
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Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the President on the 8th December 2018
and is hereby published for general information:—

ACT No. 45 OF 2018.
An Act further to amend the Chennai City Civil Court
Act, 1892.

BE it enacted by the Legislative Assembly of the State of Tamil
Nadu in the Sixty—ninth Year of the Republic of India as follows:—

1. (1) This Act may be called the Chennai City Civil Short title
Court (Amendment) Act, 2018. and commencement.

(2) It shall come into force on such date as the State
Government may, by notification, appoint.

Central Act VII of 2. Insection 3-Aofthe Chennai City Civil CourtAct, 1892, Amendment of
1892. (hereinafter referred to as the principal Act), for the expression ~ section 3-A.
“ten lakhs of rupees”, the expression “one crore rupees”
shall be substituted.
3. Insection 4 of the principal Act, in sub-section (2), for Amendment of
the expression “twenty-five lakh rupees”, the expression “one section 4.
crore rupees” shall be substituted.
4. All suits pending in the High Court on the date Transitory
of commencement of this Act and which would be within provision.
the cognizance of the Chennai City Civil Court under the
provisions of the principal Act, as amended by this Act, shall
stand transferred to the Chennai City Civil Court.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,
Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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